
 
 

Misc.(Bail) Case No.  174 of 2022 
O  R  D  E  R 

 
 
30-04-2022    Seen the petition No. 652/22, filed by Abdul Rahman,  

seeking bail for accused Md. Suna Ali in connection with Dhekiajuli PS 

Case No. 81/22, u/s 302/34, corresponding to GR Case No.  537/22 

     

    The allegation in the FIR is that on  25-02-2022 one 

Halimuddin Fakir lodged an ejhar in Dhekiajuli police station alleging 

that his daughter Noor Begum was married with accused 16 years 

back as per social rites and customs but it is alleged that her husband 

subjected her both mental and physical torture but tolerating 

everything she continued her marital life. But on 24-02-2022 at 8.30 

PM accused persons allegedly killed her by pressing her neck saying 

that she died as a result of snake bite.  

    I have heard the learned lawyers appearing for both 

sides. I have also gone through the contents of the case diary.   

   Learned counsel for the accused submitted that the 

allegation of murder is false and concocted. The fact is that the 

daughter of informant died as a result of injury sustained by her in 

the cowshed when a cow jumped over her back while going to get 

away mosquito by fire smoke.    

    Learned counsel for the State also concur with the 

submission of the learned counsel. 

   Having heard the learned lawyers appearing for both 

sides and on careful consideration of the materials in the case diary, 

this court also found substance in the submission of the learned 

lawyer as there is no such evidence emerges to show that accused 

committed murder of his wife. Rather all the statements of witnesses  
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  recorded by police reveals that the unfortunate death of deceased 

occurred as a result of accident of a cow jumping over her back in the 

cowshed for which she sustained injuries. She was rushed to hospital 

but doctor declared her brought dead.   

 Situated thus, this court is of the considered view that it is a fit 

case to grant bail. Consequently, accused Md. Suna Ali is  enlarged on 

bail of Rs. 20,000/- (Rupees Twenty thousand) only with one surety 

of like amount in default to jail to the satisfaction of learned Eleka 

Magistrate.          

   The bail application is accordingly stands disposed off. 

           Let the case diary be returned.   

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 


